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CENTRAL _ADMINISTRAT

JvE TRIBUNAL ALLAHABAD BENCH

ALLAHABAD .

Allahabad this the 25th day of MaY 1998.

contempt petition no
in

Original Applicatior

, 18 of 1998

no. 1134 of 1993,

Hon'ble Mr. S. Dayal, Administrative Member
Hon!ble MCs . Sels Jain, Judicial Member

Ra ja Ram, >/o shri motilal, R/© village pambharauli.
P.O., gharwaril, Distt. Koshambl.

... Applicant

c/A sri K.S. Saxende.

versus

le. Shri M.N. Chcpra, DiSiViOMl Railway Manager,

Allahabad.

C/H o0 0@

... Respondents
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sri K.S

applicant. 0e has

., Saxena, learned counsel for the

filed contempt application alleging

contempt of order passed by the Tribunal in O.A. 1134/93

on 28.02.97.

2 The order passed by the Tribunal is that the

applicant shall be

NS

deemed to have_atfziéﬁd: the temporary

status on completion of 120dys work at sujatpur and that

he shall be re-engaged as casual la our with temporary
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status forthwith in case any of

seniority unit was appointed/re-engaged after the dis-

engagement of th

was appointed/re-engaged, th

as and when his turn comeés on the basis of his seniority

and the services of the applicant shall be regularised 1in

his Oi'fn turn'

+o0 introduce following amendments to his contempt petition:-

none shri Basdev, R/o village Kanwar, who
was re-engaged at sujhatpur Rly., Station as

Hot weather staff, subsequent to the engagement

of the peitioner, on and from 26.05.87 to

15.10.87, and as such was junior to the petitioney, |
had been regularised by the respondents against
class IV post, and on date, he holds a promotional

post of switchman under the respondents on
Allahabad Divisione®

3. 1t is clear from the content of the amendment

that no person was named in the O.A. as junior to the
applicant and now the applicant seeks to give the name
in order to move the application for contempt. The

applicant would be within his right of approach the

respondents with this information for relief granted by the
Tribunal but he can not file contempt application on the
pasis of this discovery of same facts which were not available

to the respondents earlier, Hence the application for con-

tempt is not entertained.
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his juniprs in the same

e applicant and in caseé no such juniors

e applicant shall be re-engaged

jearned counsel for the applicant seeks
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